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IN THE ':ENTRAL .\DI1IHLJTRA1'IVE TRIBUNAL, JAI ?:JR 3EN'.;H6) 

·J'AIPUR. 

0.A. No. 143/93 Date of decision: 18.3.93 

Applic:ants 

VERSUS 

UNION OF I\l[iIA i ORS Res;;Kmd~nts. 

Mr • T • P •. Sharma 

Mr. Mani sh 3handari 

Counsel for thE applicants. 

CGunsel for the res9on"'Jents. 

C:OP.J°\M: ---------
Hon 'b le l'!Jr. Just ice D. L. I~hta, Vice-C'!l.airman 

Hon '':)le Mr. 3 .N. Dhoundiyal, ,\dmi.nistrative Jl.-:omber 

Heard learned counsel for ttT.: 9arties. 

2. Applicants have been transferred vi.de order dated 

26 .2. 93 (Annexure A-2). They have acquired temporary status but 

lri-:.A. and D.A. have not been paid to them. Err. 3hdndari refers 

' to page 10 of his reply and subn1its that they are er:i.titled for 

T .A. and D •. :;. a::::; per rules and as soon a.s they submit th~ bills, 

the T.A. and D.A. will be paid automatically to them by the 

respondents. The respon~ents are directed to ensure prompt 

payment. 

3. Learned counsel for the applicants submit£ that in the 

order of transfE::r (Anr'lexure A-1 ), it has been mentioned. that 

these I<ha llasis an borne on combined seniority list of 

Engine~ering Depo.rtment, Kota Division, uestern Rail·way and on 

~ completion of BG conversion ·work they should be directed to 

Kota Division for absorption. 

4 • We are in agreement that ordinarily if the work is 

avc.ilable in the same Division, Khallasis and low-paid employees 

should be. l)Osted in the same Division and if the.re is any vacai::.~ 

the applicants should be absorbed in the ;zota Division. In 

f1.1ture, whenever a vacancy occurs they should be absorbed from 

time to time so that the low-paid employees may not be put to 

avoidabie hardshi9. 

5. The O • .A. is disposed with these directions. No orders 

as to costs. 
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( B .N. DHOut<JDIYAL ) IP 'JJ"f .'..1 

Administrative Eember 

. , J.J-L~l(c( 
Vice-Chairman 
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